THE TE XTILE UNDERTAKINGS (TAKING OVER OI‘
MANAGEMENT) AGT 1983 o

No. 40 oF 1983

[25th Decembe; 1983]

~An Act to | .provide for the . ta,kmg overin the pubhc interest of the
' management of the textile undertakings.of the companies specified -
in the .First Schedule pending nationalisation of such under-
takmgs and for matters connected therewith or incidental thereto.

WHERBAS by reason of mismanagement of the affairs of the textile under-
takings specified in the First Schedule,. their financial .condition became  wholly
j unsatlsfactory even before the commencement in January 1982 of the textile
*strike An Bombay and itheir financial condition has thereafteﬁ further deteno-
rated; C R Do : U

1.1 AND. WHEREAS -.cettain public ﬁnancial institutions‘v have . ‘adva‘ncéd‘large
£ mo yj.'to ithe . companies owning the said. undertakmg Wlth fa
g sald undestakings -viable;. © - :

urthef “investment of very large sums"‘ money
'lnd rehablhtatmg the ‘;a1d undertakmgs “and

" AR ‘WHEREAS ac‘qmmyon by Lhc Ccntxal Gevemmen*,xo_ the s
,takmgs 1<; necessary to enab‘e 1’r to mveqt quch 1arge qumq 01" monev,

v Np WHFRI_:AS‘;pende thq acqummon of ﬂiC Sﬁld undertahngq sitis
expedlqnt m the publm ,mteresr R take over the management of the, aid

¢ BBty emacted by ?Parhament in the J'l"hn‘ty—fourth Year of the‘Re ) 0
TIndia as follows:— v, 1o
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2, In this Act, unless the context otherwise requires,—

(a) “appoinfed day” rheans._the date on which this Act comes into
force; S

(b) “Custodian” means the person appointed under section 4 to.take
over the management of the undertakings; Lo

(c) “notification” means a notification published in the Official
Gazette; - o

(d) “textile undertaking” or “the textile undertaking” means an
undertaking specified in the second column of the First Schedule;

(e) “textile company” means a company (being a.company as defined

- in the Companies Act, 1956) specified in the third column of the First

Schedule, ‘as owning the undertaking specified -in ‘the corresponding entry
in the second column of that Schedule;

(f) words and expreséions ‘used herein and..no't')deﬁned but deﬁned». in

the Companies Act, 1956, shall have the meanings respectively assigned
~ to them in that Act, ' : '

CHAPTER 1II

.. TAKING OVER OF THE MANAGEMENT OF CERTAIN ITEX'.I‘I:I_.E_'U;I;IDERTAKINIGS

| 3..(1) On and ffom the appointed day, ‘the managetnent of all the textile
undertakings shall vest in the Central Government, - '

(2) The textile undertaking shall be deeinéd to incliade all 'assets;‘pights,,

Jeaseholds, fpowers,' authorities and privileges of the textile company in relation
to the said textile undertaking and all propetty, movable and immovable, includ-

ing lands, buildings, workshops, projects, stores, spares, instruments, machinery,

10t 1956.

1 of 1956.

cquipment, automobiles and other vehicles, and goods under production or in

~ transit, cash balances, reserve fund, investments and book debts and all other-

rights and interests in or arising out of such property as were, immediately before
the appointed day, in the ownership, possession, power or contro] of the textile

company whethér within or outside India and all books of account, registers and

all other documents of whatever nature relating ‘thereto,

(3) Any contract, whether express or implied, or other arrangement, in so
far as it relates to the management of the business and affairs of the textile un-
dertaking and in force immediately before the appoinited day, or any order made
by any court in so far as it relates to the management of the business and affairs
of the textile undertaking and in force immediately beforé the appointed day
shall be deemed to have termifated on the appointed day. C '

(4) All persons in charge of ‘the management, including persons holding

offices as diréctors, managers or any other managerial personnel, of the textile
company in relation to the textile undertaking, immediately before the appointed

day, sha’ll_ be deemed to have vacated their offices as such on the appointed day.

(5) Notwithstanding anything contained in, any other law for the tite being

- in force no person in respect of whom any contract ‘'of ‘management or’ other

arrangement is terminated by

(3); or who ceases to hold any office by reason of the provisions contained in
sub-section (4), shall be entitled to claim any- compensation for the pre-
mature termination of the contract of mana

\ gement or other arrangement
or for the loss of office; as. the case may be ' o

reason of the provisions contained in sub-section -
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(¢) . Notwithstanding any judgment, decree or order of any court, tribunat
or other authority or anything contained in any other law (other than. thia

Act) for the time being in force, every receiver or other person in whose:

possession or custody or under whose control the textile undertaking or any
part thereof may be immediately before the appointed day, shall, on the
commencement of this Act, deliver the possession of the said undertaking
or such part thereof, as the case may be, to the Custodian, or where no

Custodian has been appomted to such uother person as the Central Gov-
ernment may direct. ©

(7) For the removal of doubts, it is hereby declared that any hab1hty incurred
by a textile company in relation to the textile undertaking before the appointed

day shall be enforceable against the concerned textile company and not against

the Central Government or the Custodian,

4, (1) The Central Government may, as soon as it is convenient adminis-
tratively so to do, appoint any person or body of persons (including a Gov-
ernnient company, whether in existence at the commencement -of this Aet or
incorporated . thereafter): as a Custodian -of the textile undertaking for  the

purpose of carrying on the management of such undertaking and the Custodian
so appointed shall carry on the management of the textile undertaking for and :

- on behalf of the Central Government

(2) On the appomtment of a Custodian under-sub-section (1) the manage-
ment of the textile undertaking shall vest in such Custodian and all persons in
charge of the management of such undertaking immediately before such appoint-

ment shall cease to be in charge of such management and shall be bound to
deliver such. management to the Custodian. .

(3) The Central Government may, by notification, authorise ‘the Custodlan
to appomt any person (including a Government company, whether in existence

at the commencement' of this Act or incorporated thereafter) as the Add1t1ona1 '

Custodian of the textile undertaking.

(4) The Additiona]l Custodian:shall assist the. Custodian in the exercise of .

his or “its powers and duties under this Act and shall function under the
duﬁc,uon .supervision and control of the Custodian; and the Custodian may

delegate to the Additional Lustodxan all or bllCh of hls or its powers as he or
it may thmk fit. '

) Sub]ect to any g,eneral or specxal direction given or condmon imposed
by the Custodian, any person authorised by the Custodian to exercise any
power may exercise that power in the same manner and with the same effect

as if it had been conferred on that person d1rect1y by this Act and not by way
of authorisation.

(6) The Central Government may issue such directions (including direc-
tions as to initiating, defending or continuing any legal proceedings before any
court, tribunal or other authority) to the Custodian as to his or its powers
and duties as the Central Government deems to be desirable in the circum-
stances of the case, and the Custodian .may also apply to the Central Govern-
ment at any time for jnstructions as to the manner in which he or it shall
conduct " the management of the textile undertakmg or in relation fo any other
matter ansmg in the course of such management,

(7) Subject to the other provisions of this Act and the control of
the Central Government, the Custodian shall be - entitled, notwithstanding any-
thing contained in the Companies Act, 1956, to exercise all the powers, in
relation to the- textile undertakmg, of . the Board of Directors of the textile

Custodiaa
of the

textile
under-
takings,

1 of 1956,




. Payment
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oomp’any.:‘(inclu'dingt the power to dispose of amy:properties or -assets -of ithe

textile - company) ‘whether. such powers: are deriveq from: the Companies: AGt, '
1956, or from' the. memorandum’ ands artlcles of assocratron of the concernedr' /
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e

(8) Every person havmg possessron cuqtody or control of any property N

lounmg part of the textile undertaking shall deliver forthwith such property

to the Custodian or to any officer or other employee of the Central Government_
or the Custodian, as may be authorised by the Central Government or the

Custodlan in thls behalf

(9) Any person who on the appomted day, has in ) his possessmn or under A

his eontrol any books, papers or other documents relatrng to the textrle ‘under-

taking the management’ of which has vested in the Cent1a1 Government under"

this  Act, shall, notwithstanding anything contained in any other law

- for the time being in force, be liable to account for the.books, papers and:other
# sdocuments -(iucluding such ‘minutes books, cheque--books,. letters, memoranda,
' nofes or:other commmunications) tc the. Custodian. and shall “deliver: them up-‘toi.
o ‘the., Custodian .or to any such. person (being an officer or other employee of the

Central Government or. the Custodian) - as 'may. be -authorised. by the Central..

Government .or:the Custodlan in thls behalf,

(10) Every person in charge of the’ management of any ‘textile’ undertakmg‘ ‘
. immediately -before the appomted ‘day shall; within'ten- days {tot that ‘day or
-within -such’ further period-as. the ‘Central Goverfiment iy «allow+in this: behalf, -
furnish {0 the :Custodian - a* compléte “ifiventory of-all the properties and assets: -
(including particulars of book debts and- investments: and’ belongings)- formiing - -
part of the undertaking immediately before thg appointed ddy: and of all the-

liabilitiss and obligations of the textile company in relation' to. the under-

(11); The- Custadian; and - the. Additional Custodran ‘shall -receivé. froim :the
funds:of: the textile undertakmgs such remuneratron as the Central Govermnent
wmay - fix.: : ; C .

5. (1) B vety textile company ‘shall be given by " the” ' Central Govemment‘:
‘an amount, in cash, and at the rate specified in sub-section (2), for the

vestlng in-it, under sectmn 3 of the management of the textlle undertak-
ng- of the” companv . ) B _ .

(2) For evely month durrng whrch the management of the textrle under-"

taking remains vested in the Central Government under this Act, the amount
referred to in sub-section (1), shall be computed——

(z) for:a -spinning.unit; -at the mte of ﬁfty paISe per 1000 splndles'v

;*or any. part thereof;

any- part thereof

() for a con1pos1te unit wrth or without dye—house, at the rate of:" ,:
fifty paise per 1;000° sp1nd1es or afly pa1t theréof plus one’ rupee per 100 a

MR ‘for a° weavmg unrt at the réte of one rupee ‘per- 100 looms or*‘

vtaklng, subsrsnng 1n1n1ed1ate1y before that day, and also of = all agreements . . -
entered _ into, by, such, textile company in relation to the undertaklng and in
'force nnmedlately before that day. '

looms plus one paisa per 10,000 metres of cloth processed in' the dye-

.house: based on the -average monthly production: during the perrod ef thiee .

years:immediately: preceding the;:appointed: day;-

Giv) fora Wholly plocessmg unit (being a’ ‘unit’ *whichit dOCS not have:

“any-spindlé or Joom); ‘one’ paisa per one thousand ‘squaie”’ ‘mietrés or - any-




AT

FA
i
o

R P L

the exprry of three years from. the commencement- of - th1s Act.

&

- part thereof of the average of the total quantrty of textrles proces'sed
- during “the perrod of three years 1mmed1ately precedrng the’ appointed day

4

in. such unrt . _ , , o

o CHAPTER TIIT. T
POWER" TO PROVIDFi RELIEF TO THE TEXTILE UNDER'DAKING.S

o
© 6. (1) The Central Government may, if satisfied, in relatron to any of the

-textile undertakrngs or any part thereof, the management of which has vested
~in it under this Act, that it is necessary so to do in the, interests ~of = the
“general<public with a view to preventing any fall in" the volume of productron

of such undertal(mg, by notrﬁcat1on declare- that— -
(a) all or any of thé, enactments specrﬁed in the Second Schedule
. shall not apply or shall apply with such adaptations, whether by way of

modrﬁcatron -addition or omission (which does not, however, affect the -

polrcy of the said enactments) to such undertakmg as may be. spec1ﬁed
in such notification, or - o

ES

property, agreements, settlements awards, standing orders' or other instru-
© “ments in fofce (to  which such textile undertakmg or the textile com-
~'pany owning such undertaking 'i5 a party or which may be applicable to
such - textile ‘undertaking’ or textile company) immediately before the

(\b) the operation of "all or ~any of the contracts assurances of
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date of -issue of the notification shail remain suspended ot that all'or any- =

of the rights, privileges, obligations and liabilities accruing or’ arising

thereunder before: the said date, shall iemaln suspended or shall ‘be en-

. forceable “subject to such adaptatrons and in such manner -ag may be

~ specified” in the notification,

(2) ‘The’ notification made under sub-sec‘uon N shall remain - in force, in
the first instance, for a period of one vear but the dutation of such. notification

may be extended fromr time to time by a further: notrﬁcatron by a perrod not

exceeding one year af a time: . R o

Prov1ded that ng such nonﬁca‘ron qhall in any case, remain in force after

.

(3) Any'notiﬁcation made under sub ‘secti'on (1) shall have effect notwith-
standmg anythmg to the contrary contained in any other law, agreerment or
mstrument ot any decreexor “order of a court, tribunal, ofﬁcer or other authorrtv

'»or in any sﬁbmrssron settlement or standing order.

(4) where by virtue of a notrﬁcatron undet clause (b) Of sub- sectron (1), -

any right, privilege, obligation or liability remains suspended or is enforceable
subject to the adaptations and in the*manner- specified in the notification, all

9'\4proceedmgs relating thereto pending before any court, trlbunal officer or other

authorrty shall ‘accordingly remain stayed or be subject to such adaptations, as

the .case may be; so however on the notrﬁcanon ceasing to have effect—

- (a) such rlght, pnvrleae oblrgatron or llabrllty shall be \enforceable, N

as if the notlﬁcatron had never been made,

e
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( standmg anything contained in the Comoameq Act, 19‘56 or in the, memo-
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(b) -any proceedlng s0 remalmng stayed shall: be proceeded with sub-

“ject"to the provisions of any law which may be then' in force, from the stage
“which . had been 1eached when _the proceedmg became stayed

(5) In computmg the penod of 11m1tat10n for the enforcement of any right,

privilege, obligation or liability referred to in clause (b) of sub-sect1on (1),*he .

pperiod . during -which, .it or the remedy - for” the enforcement- thereof - remained:
quspended shall be excluded. '

'CHAPTER IV B

MISCELLANroUs

.3 The provisions of this Act or any notlﬁcati'on,‘order, or rule made
,thereunder shall have. effect notwithstanding anything inconsistent - therewith

contained in‘any law (other than thig Act) or in any instrument having effect

by virtue of any law “other than this Act or in any decree or order of any coutt,

¥

8 (1 ) So long as the management of the textile undeltakmg of a textile

company remains .vested in - the .Central Government under this "Act, notwith-

randum or artlcles of: assomatlon of such company,

(a) it shall ot be lawful for the shareholders of the textlle company L

or-any other pelson to nominate or appoint any petson t0 be a Dlrector of
- such textﬂe company in 1clauon to such undmtang,

(b) no resolutlon affectmg (whethe1 duectly or mdlrectly) such upe

dertaking’ which is passed.at any meeting of the thueholdels of the textile

company on or after the appointed day shall be glven effect to unless ap~
, proved by the Central- Government;

{¢) no proceedmg for the wmdmg up of the textlle .company or. for:
the appointment of .a liquidator or receiver in ‘respect thereof shall lie in

any court except wﬂh the consent of the Centt al- Govunment

(2) Sub]ect to. ‘the ploV151ons contamed in- sub section (1), and the
" other ‘provisions contained in this ‘Act’ and subject to- such other- excepflons
restrictions and limitations, if any, as the Central Government may, by notifica~

~ . ton, specify in thisbehalf, the Compameg Act, 1956, shall continue to. apply

Exclusmn '

'of perlod
“of ~opera-
tion. of ™
this Act.
from -

. limita-

~ tion.

. Protecuon

of .action .
taken in

good
" faith,-

- -in force shall be excluded

‘to the textile companies in the samié manner as it applied thereto before the

appointed day

9. In c'o_rnputing the period . of limitation p,resc‘xibed‘;by any law for the
- time being in force for any suit of application against any person by any of the
‘textile companies in respect of any matter - arising out of any transaction

in
relation to its textile- undertakmg) the’ tlme ‘during which this. Act remains

&

'1'of 1956

10, (1) No suit, plosecution or .other legal proceeding'shall lie .ag'am st the. |

:'Central Government or-'the Custodian or the Add1t1onal Custodian or any offi-
_cer ‘or other cmployec of the Central Governmént. or the Custodian-for any-

thln? whlch 1s in good falth done or 1ntended to be done under this  Act.
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“ (2)"No_ suit or other legal proceeding shall lie against the Central Gov-

. ernment or the Custodian or the ‘Additional Custodian or any of the officers or
. “other employccs of the Central Government .or the Custodian - tor -any dan’idge
caused or likely to be caused by any’chrng which is in good faith done or 111-
' _tendcd to be done under thrs Act.

_ 11 (1) lt the’ Lentral Govctnmcnt is satisfied, after such inquiry it
" Inay thrnk proper, that any contract or. agreement entered into at’ any trmc_
 withiu three  years nnmcdrdtely preceding the appointed day between any of
" -the {exule companies of managing or: other durector of any such texule com-
pany and: any other person in relation to any service, sale or supply.to, or. by,

its textile Undertaking and in force jmmediately. before the appointed -day, has. -
~_ peen entered 1nto in bad faith, or is. detrunental to the interests of the textile -
", undertaking of the concerned textile -compaily, ‘it may make, ‘within one hun- ..

Contracts,
etc., in ..
bad faith
may, be
cancelled
or varied.

' ‘dred and eighty days - from the appointed day, an order cancelhng or Varyrng o

. (crther uncondltronauy or subject to -such conditions as it may think fit to-
1mpose) such contract or agreement and thereaiter thc contract or agrcement'

: _..shaﬁ have effect accordingly: S : s

* Provided that no contract or agreemen: shall be cdncelled .or varied except'

' .atter grvmg to the. partres to the contrdct or, agrccment a. reasonable opportu- _

'mty of berng heard.

(Z) Any pcrson dggueved by an order made under sub-section (1) may .. -

'Jmake an- application to the prrncrpal crvrl court of original Jurlsdlctron within

the local -limits ot whose jurisdiction the regrstcred: office .of the concerned -

o textile company srtuated for the variation or reversal of such order and
-~ thereupon such court may conﬁrm modrfy or reverSe such ordcr '

12 Any transtcr of propcrty, movable or immovable, or any dehvery of
‘.goods made by or on behalf of any of the textile companies (not being a
.. transter- or_delivery made in the ordmctry course of its business or in &avour

of ‘a purchaser. for valuable consideration and in good farth), ~if madé within'

Avoid-
“ance of
“voluntary

trans-

fers.

a period of six months immediately preceding -the- appointed day, shall be.

void agamst the Central Government or the (,ustodlan as the case may be.

13, If the Custodian. is of opinion that any contract of employment entered
into by any tcxtlle company -or managing of other: director of ‘the company

- in relatron to its textile. undertakrng at any time before the appointed day is-
_i.unduly onerous, he or it may, by giving' to the employee one month’s notice.

‘in ‘writing or salary of wages for one month in lieu thereof, terminate such
contract of employment : ' '

14. (1) Any person who,~—

Power to o

terminate
contracts .
of em-

ployment.

Penalties)

(a) having in his posscssron or custody or. under his control any.”

,'property forming part ‘of .any -of* the textile undertakmgs wrongfully

- withholds. such property from the Custodran or “any person “authorised
under this Act or ' '

(b) wrongfu]ly obtains possession of any such property, or

() wﬂfuﬁy retains. aniy. property formlng part of such tcxtrle under—.

- taking Or ‘removes or des’troys it, or.

(d) wrlfully w1thholds from, or- farls to dehver to “the Custodran or .

" any person  authorised under this” “Act, any . ‘books, papers’ ‘or other -
documents relatrng to such textile- undertakrng ‘which may be in hlS pos="

'scss1on, power or custody or undcr h1s control or -
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“(e) fails, without any reasonable excuse, to furmsh 1nformatron or
partrculars as provrded in section 4, :

shall be punrshable with 1mp11sonment f01 4 term wfmch may extend to two
‘years, or with fine Wthh _may extend to ten thousand rupees or with both

(2) No cou1t shall take cogn17anCe of an offence pumshable under thrs"

section except with the previous .sanction- of the Central Government or an

ofﬁcer ‘authorised by that Government in thls behalf

' 15; (1-) Where an’ oﬁence’ ‘under this. Act hag been commltted by a
company, every person who, at-the time the offence was committed, - was-in
charge -of, -and was responsible to, the company for the .conduct of the busi-

. -ness of the company-as well as the company, - shall - be - deemed. to  be '
gullty of the offence and shall be hable to be  ptoceeded against and -
punrshed accordrngly AR

v

Provrded that nothlng contamed in thls sub section shall render any such

M

V person liable to any punishment, if he proves: that the offence was committed
~ without his knowledge and that he had’ exe" 1sed all due drlrgence, to brevent
the commrssron of such oﬁence ' -

(2) Notw1thstandmg anythmg mnt.arned in subv-sectmn (1), whene Atk oﬁen- CoT

'ce under this Act has. been committed by a. company and it is proved that the
.-offence has been committed wrth the consent or connivance of, or- is attrlbutable

to, any neglect on the part of any. drrector manager secretary or other officer.
of the company, such. ditector, manager, sccretary or other officer shall = be

- Explanation.—~For the purposes of th1s sectlon,

%

(@) “company” means any body corporate and mcludes a ﬁrm or

' other association of mdrvrduals and

(b) “drrector in 1e1atron to & ﬁrm means a partner in the firm,
16 (1) The Central Government may, - by notlﬁcatron, make rules for
carrymg out the provrsrons of thrs Act ' :

(2) Every rule made by ‘the Centra] - GOVernment ‘urider this' Act ‘shall
be laid, as soon as mdy be after it is’ made before .each House of Parliament, -
‘while it is in session,. for a total ~period of thirty days which may be compnsed

In one session or in two or more successive. sessions, and if, before the expiry

. of the session immediatély following: the sessmn or the successive sessions
“aforesaid, both Houses agree in making any. modification in the rule or both

Houses agree that the rule should not be made, the rule shall thereafter - have
effect only in such modified form or be of no effect, as the ¢ase may be; so, how-
¢ver, that any such. ‘modification or annulment shall be wr‘chout p1e]ud1ce to .the

' vahdlty of anvthmg previously done under that rule. : oo

17. (1) The Textrle Undertakmgs (Takrng Over of Management) Ordi- .

nance, 1983, is hereby repealed

(2) Notwrthstandmg such repeal ‘ anythmg ‘done” “or.  any actlon taken ;
under the, said Ordihance shall be deemed to have been done or taken -under
~the correspondirig provrslons of this Act,"

-

Y

i deemed to be guilty of that offence and shall be 11ab1e to be- proceeded agalnst :
-and punished accordlngly ~ - '

st 1983,
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o~ . THEFIRST SCHEDULE
RIS : S [.See sectlon Z(d) and. (e)]

: .‘_S, i‘Io. ' N Naroe of tbe uo'dertakiogg_ k y ) _. . Name of the- _'owner .

‘,7 R Elphm,stone Spinning and Weavmg MIHS . The Elphinstone Spinning and . Weaving "
. -Elphinstone Road Bombay . Mills' Co. Ltd.,- _Kamani Chambers, 32, )

- . - Ramji Bhai Kamani Marg, Bombay-38.
2 leay Mllls, 10/11, r. 8. S. Rao- Road, = The Finlay Mills Ltd., (_.harteled Bank Buil- .

_ " "Bombay.: . ~ ding, Fort, Bomba) 23, g
'3 Gold Mohur Mllls, Dada.saheb Phalke Road, . The Gold Mohur Mills Ltd., Chartered- Bank
~Dadar, Bombay. - 5o Building, Fort, Bombay—23 ~
4. Jam Manufactiring, Mills, L‘albaug, Parel, " The ‘Jam_ Manufacturing Co, Ltd Lal-
Bombay. . : : -baug, Parel, Bombay-12, o L
5 Kohinoor Mills (No I), Naigau'm Cross The Kohinoor Mills .Co. Ltd. , Killick: House cor .
Road, Dadar, Bombay. R Charanjit Rai ‘Miirg (Home Street),__ D

) . Fort, Bombay-1.
6 Kohinoor Mllls (No. 2),Na1gaum CrossRoad - ‘TheKohinoor Mills: Co, Lid., Killick House, e

Dadar, Bombay, = " Charanjit Rai Marg (Home Street),

: £ : : : - Fort, Bombay-i. - *
7 Kohinoor Mills (No 3),LadyjamshedJ1Road " TheKohinoor Mills Co. Ltd., Killick House,
“7.- " Dadar, Bombay _ -~ Chdranjit - Rai Marg (Home Street),

) Fort, Bombay-1,
8 New Clty of Bombay Mauufacturmg Mills, ~.The New Gity of- Bombay Manufacturmg

63, Tukaram B. Kadam Marg, Bombay T Co. Ltd., 63, Tukaram Bhlsay Kadam U
; Path, Bombay—33 A .
: 9 ‘Podar Mllls, N M Joshl Marg, Bombay . “The Podar Mills Ltd., Podar “Chambers,
© S . Syed Abdulla Brelvi Road Fort, Bombay-1.
e ET 10 Podar Mills (Process House), Ganpat Rao 'The Podar Mills Ltd,, Podar . Chambers, =
T Kadam Marg, Bombay. 7 - Syed Abdulla Brelvi Road Fort, Bombay- .
: n 1 Shree Madhusudan Mills,. Pandurang Budhkar Shree _Madhusudan ..Mills Lid.,- gr,"
- Marg, Bombay . ' Chowrmghee Road Calcutta-16. o
.Shree ‘Sitaram Mllls N: M. Joshi, 'Mar-g, Shree Sftaram Mllls Ltd,, N. M Joshx Marg,
. : Bombay, . Bombay-11.
’ 13 Tata Mills, - Dr, Ambedka.r Road Dadar,- The Tata Mills Ltd., Bomhay House, . 24,
: Bombay, : _ - Honn Mody Street, Fort, Bombay-23

N .

THE SECOND 'SCHEDULB'_ R oo

(See sectlon 6)

20 of 1946 L. The Industrlal EmploymenL (Standmg Orders) Act, 1946
; 14" of 19'4j, 2. l‘he Industnal Dlsputes Act 1947 ' _ _ R _
11 of 1948, 3 I‘he Minimum Wages Acf 1948 L B _' . Ty




